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REGA STRAR COURT. 2
SECTION I 1A

SUPREMECOURTOF I NDI
A RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR M K HANJURA
Civil Appeal No('s) . 7167/ 2012
M S THE | NDURE P. LTD. , GHAZI ABAD
Appel | ant (s)

VERSUS
STATE OF U. P. & ANR
Respondent ( s)

Date : 01/12/2014 This appeal was called on for hearing today.

For Appell ant(s)
Ms. Rashnmi  Si ngh, Adv.

For Respondent (s) M . Raj eev Dubey, Adv.
M. Ravi Prakash Mehrotra, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

The office report is that the appellant and the respondents
have failed to file the statenent of case, although they were
notified to do so by notice dated 31.7.2014 of the Registry. Oder

XI'X Rule 32 of the Suprenme Court Rul es, 2013 provides that if the

appel l ant does not file a statement of case within the time, as

provi ded for in sub rule (1), it shal | be pr

esuned t hat t he
appel | ant has adopt ed the Iist of dates/synopsis
cont ai ni ng

chronol ogy of events as filed at the tine of
present ati on of

petition for seeki ng speci al | eave to appea
(SLP)/ Appeal , as

statenent of case,and does not desire to file any further statenent
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of case. The order further provides that if the respondent who has
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ent ered appearance does not file a statenent of case within the

time, as provi ded in Sub Rul e(1) (i.e. 35 days
) it shal | be

presuned that he does not desire to | odge the sane.
Therefore, in
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vi ew of t he rule position cited above no further opportunity



for filing the statement of case is warranted to be given to the
parties. Viewed thus, the matter shall be processed for listing
before the Hon’ bl e Court under the rules.

(M K HANJURA)
Regi strar
MG



